207 No-Confidence
MR. SPEAKER: The question is :

" That in pursuance of Rule 45_11)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect, in
such manner as the Speaker may direct,
two members from among themseclves
to serve as members of the National
Welfare Board for Seafarers, subject to
the other provisions of the said Rules.”

The motion was adopted.

PRASAR BHARATI (BROADCASTING
CORPORATION OF INDIA) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF JoiINT COMMITTEE

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad): I beg to move:

‘“That this House do extend upto the
last day of the first week of the Winter
Session (1979), the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
establishment of a Broadcasting Cor-
poration for India, to be known as
Prasar Bharati, to define its composi-
tion, functions and powers and to pro-
vide for matters connected therewith or
incidental thereto.”

MR. SPEAKER: The question is:

““That this House do extend upto the
last day of the first week of the Winter
Session (1979), the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
establishment of a Broadcasting Cor-
poration for India, to be known as
Prasar Bharati, to define its composi-
tion, functions and powers and to
provide for matters connected therewith
or incidental thereto.”

The motion was adopted.

12°'14 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—

contd.

MR. SPEAKER: Wc now come to
further discussion of the No-Confidence
Motion. Shri N. C. Jain—you have got
only 2-3 minutes more,

JULY 12, 1979

Motion 208

SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Sir. We
cannot go on debating a No-Confidence
Motion when it is very clear that the
Government has lost the confidence of
the House......

MR. SPEAKER: There is no point
of order. The matter is before the House.

SHRI EDUARDO FALEIRO: The
Government which has clearly lost the
confidence of the House is not entitled
to remain even for a minute. ... (Inter-
ruptions)

MR. SPEAKER: This very matter is
before the House. Don’t record.

SHRI EDUARDO FELEIRO: ** (Inter-
ruptions)

SHRI AMRIT NAHATA (Pali): You
have banned Mizo National Front.
Why have you not banned RSS ? Why
not ban RSS also ? (Interruptions)
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**Not recorded.



